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Vayalar Ravi, the  product of youth 
cult, should take punishment that the 
House may bestow on him.
(Interruptions)

THE  MINISTER OF HOME AF
FAIRS (SHRI K  BRAHMAN A NDA
REDDY); Sir, according to  infor
mation  furnished by the Delhi Ad
ministration Kumari Farida was ad
mitted  mto the Irwin  Hospital for 
treatment at about 1-10 p.m. on 
February, 1975  When she was ex
amined by the police on the followjrg 
day, shp stated that she was piesent 

at about 12-30 pm in the bazar 
Chitli Qubar anr1 while she was go.ng 

to her bouse she received a gun shot 

injury.  According  to  the  medical 

opinion, [here were no charring marks 

on her wounds not any burning marks 

on her clothes and the wound on the 

person  was  caused  bj  a  distant 

range  shot.  Kumari  Farida  was ci.s- 

charj;e<i iirm the hospital on 17-?-7c, 

but the lcll the hospital on  18 2-1975

The reiercnce to  hei  having been 

in  1he  liosp +al lor two  days  in  the 

couibo of my observations on  19-2-7i 

was inadvertent  I am sorry for this. 

The inference  occurred when I was 

&eek'ng  to  correct  the  impression 

caused by other speeches that Kumari 

Farida  haci t&tr  shot  dead  at  poi'Jt 

blank range m  htr house  For  in

stance Shri J;votjrmoy Bosu had soot

ed  “Farida  is  maimed  for  L/f ’ 

Similarly he suited “one girl was shot 

dead  ’*  “The  police  climbed  the 

2nd  floor and  fired at point  blank 

range  at  Kumeri Farida  who  was 

stitching"  Simi'arly.  another  Hon’ble 

Member of the House  Shri  Ibrahim 

Sulaiman Sait had stated ‘‘when they 

killed the girl whom I  referred to 
earlier. ” It was in the  above con
text that I tried to  place the facto 
before the Hon’ble Members of this 
House.  It was never nfy intention 10 
mislead the House.  All that I ende
avoured to do was to correct the im
pression in  regard to the  material 
facts that the  girl was not  really 
■dead that she v.as not short at from

a point blank range and that she was 
not shot at inside the bouse. Whether 
the hospitalisation lasted for two days 
or a few days, the  material point 1 
tried to make was  that after a short 
time she had left the hospital.

According to  information received 
by me a letter  signed by Kumari 
Farida on 23-2-1975 and addressed to 
SH.O. Jama Musjia was delivered to 
the Palice Station on 24-2-1975.  As 
stated in that  letter it was sent by 

Far>,\? Ihrovgh her birther 
Shri Gulzai.  She herself did not go 
to the  Police Station as staled in the 
letter reiened to by Shri Jyotirmoy 
Bosu. A translation of the letter dat-, 
Oft 23-2-1975 (original in Urdu rigned 
by Kumari  Farida)  is laid on the 
Table of the House \Placed m Lib
rary.  See No LT-0156/75]

The allegations  in the above letter 

have been m ide by Kurcnri Farida 21 

days alter the incident  and nre con- 

tiary to what ?he told the police m 

the hospital on the date following her 
admission  for  trtatment  ic  3-2-1975. 

The  allegations  aie,  however,  being 

invest] cated

13.40 hrs.

BUSINESS ADVISORY COMMITTEE 
FirTY-THTRD  REPORT

THE MINISTER OF WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K RAG HU RAM- 
AIAH):  I beg to move:

'‘That this House do agree with 
the Fifty-third Report of the Busi
ness Advisory Committee present
ed to the House on the 10th March, 
1975.”

SHRI JYOTIRMOY  BOSU (Dia- 
xo3x>d Jiarbovr);  Sir, 1 have j5vex> 
notice of an amendment to this mo
tion.  Please permit me to say a few 
words before you put it to the vote 
of the House.  I have also written to 
you.
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Inthis report o£ the,BAC~-I must 
very distinctly pronounce it; other
wise, PAC and BAC get mixed up— 
para  4,  sub-para ' (ii>  reads  as 

-follows: —

‘♦No discussion on No-Day-Yet-
Named Motions or under Rule 193

may be provided.”

Some Opposition leaders—I am only 

one of the humble members of the 

Opposition—have signed a letter and 

sent to your good  self stating their 

full  disapproval’  of this proposal  of 

•the Government.  Therefore, this can

not be accepted.  We should continue 

to have, as before, discussions under 

rules  184  and  193  twice  a  week 

throughout the Session, and Half-an- 

Hour Discussion also should be taken 

kup as before.

I have also mentioned in the Busi

ness  Advisory  Committee  that,  on 

the bans of the ruling given by the 

hon.  Speaker in  MudgaJ’s case and 

•on the ."'trcngth  of the ruling  given 

by the Chair on 31st May  lf)C7.  the 

Prime  Minister  is  under  an  obliga

tion  to bring  a  motion  against  Mr. 

Tulmohan  Ram  for  appropriate 

action by the House for the miscon

duct  which  has  been  established 

prhna. inci" nnd  which  Government 

has adrniUi'd.  T gave this notice on 

the  24th  February.  20  clays  have 

passed.  She  has  not  only  not 

acknowledged  receipt of  the  letter 

laut she has done nothing about  it. 

They  are  flouting  the  directions  of 

the Chair.

I have also given a notice for a 
comprehensive discussion on Maruti 
"because we have not discussed this 
after December 1972 and the Prime 
Minister,, in Lucknow, only  some 
time ago, had stated that she would 
not object to any probe by anybody 
On the Maruti issue.  We have got 
now plerfty of materials on the gross 
financial irregularities and misuse of 
ofAc? by the Prime Minister.  I am 
talking of not only Maruti Limited 
%>ut also the Maruti Heavy Vehicles

j-iia.  Duyxng over unassembled com
ponents of UPCC which has defraud
ed the  exchequer  to the  tune of 
Rs. 11 crores—assembling  those and 
selling them at a much higher price. 
There are 101 things being covered. 
If this House cannot discuss the con

duct of the Prime Minister, it is bet
ter that we stop functioning in the 
Opposition here. You may decide to 
throw us  out.  They may approach 
you to say anything they choose to. 
But that is of least  concern to us. 
We want a debate on Maruti and the 
Prime Minister's conduct. Thpse are 
important. About Mr.  Tulmohan
Ram,  there  has been the failure of 
the Leader of the House in bringing 

before this  House a motion  as re

quired by the ruling which has r’ome 

from the Chair.  It was  mandatory 

on the part of the Prime Minister to 
bring  a  motion  on  Mr.  Tulmohan

Ram.
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SHRI  B.  V. NAIK  (Kanara):

Before the hon.  Minister  replies, I

would like t.o  make a constructive 

suggestion.  We should try to follow 

rules.  Sir, instead of giving priority 

to items of State subject, which cuts 

no ice, like  agriculture,  education, 

social welfare, irrigation, we should 

concentrate ourselves on the , list of
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priorities of the Central subjects with 
which we are concerned. (Interrup
tions).

SHRI  JYOTIRMOY BOSU:  Shri
Dinen  Bhattacharyya  has  totally 
denied that (he agreed to the sugges
tions made by Shri Raghu Ramaiah. 
This is also another attempt to mis
lead the House.  Shri Dinen Bhatta- 
charyya is here.

SHRI K. RAGHU RAMAIAH:  May 
I submit, first of all, that this prac
tice not to take up any of these mo
tions until the Finance Bill is passed 
has ben»n there for most of the years. 
That is the first point.  The inten
tion is to  see that  more  time is 
allotted for Demands-for-Grants and 
they are not guilletined.  That is the 
whole principle.  This proposal has
been pat before the leaders of Oppo
sition  whom  I  invited  informally
as I always do every year.  I have 
got the minutes here.  This is one 
of the items on which all the opposi
tion parties have agreed informally.
(Interruptions)  I  believe,  these
were circulated ■also; I have to check 
it up.  It was made very clear there.

Apart from that, this matter came 
up  before  the  Business  Advisory 
ComnnUee. Their  icport is  also 

there.  It is very unfair on the part 
of Shri Jyotiimoy Bosu to take this 
occasion  and go on  attacking the 
Prime Minister and  mentioning so 
many things which are  individual 
items of discussion

On that also, I have made it very 
clear time and again that as far as 
Maruti is concerned, this  has been 
discussed again  and again in  this
House and we are not prepared to 
find time for this. He has made it a 

political issue.  I am very clear on 
that.

shri Jyotirmoy bosu:  After
December, 1972,  there has been no 

discussion.

SHRI  MADHU  LIMA YE:  And

you are not prepared to find time for

•fulmohan Rom's ease. My impres
sion is ttlat you are condoning mit** 
conduct and misdemeanour.

SHRI K. RAGHU'RAMAIAH:  Rev 
guarding Tulmohan Ram’s  case, the 
Hon.  Speaker has ruled  that it i& 
open to the House to discuss.  Whe» 
it is the most appropriate time In this 
case, it is for us to decide is my in
terpretation.  It will be advisable to 
have this discussion only  after the 
criminal proceedings are over.

I submit the report of the Business; 
Advisory Committee for approval of 
the House.  (Interruptions).

MR. SPEAKER:  Now, the  ques
tion is:

“That this House do  agree with* 
the Fifty-third Report of the Busi
ness Advisory Committee presented 
to the House on the  10th March, 
1975 ’»

The motion was adopted

Matter, mter  s$$
Rule *17  J

13.54 hrs.

MATTER UNDER RULE 377 
A nnounce m ent o\tr  Air about 

Shri  Mohan  Dhahia’s 

resignation

(tot) : wsra 
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W I :

“The Minister shall  hold  office 
during the pleasure of the Presi

dent.”


